CENTRAL 'ADMINTSTRATTIVE TRIBUNAL,
CUTTACK BFENCH, CUTTACK.

ORIGINAL APPLICATION NO. 306 OF 2000
Cuttack, this the 25th day of May,2001

Banchhanidhi Panda and others ... Applicants

Vrs.

Union of India and others.... Respondents

FOR TINSTRUCTIONS

1. Whether it be referred to the Reporters or not?h\11éy

2. VWhether it be circulated to all the benches of the
Central Administrative Tribunal or not? f\Jty )

I ‘f ‘f
(G.NARASIMHAM) MR qoi[,) W -

MEMBER (JUDICIAL) VICE- C%QIE?A%;



CENTRAL ADMINISTRATIVE TRIBUNAL,
CUTTACK BENCH, CUTTACK.

ORIGINAL APPLICATION NO. 306 of 2000

Cuttack, this the 25th day of May, 2001

CORAM:

12,
13.
14.
15.
16.
17.
18.
19.
20.
2).
22.

23.

HON'BLE SHRI SOMNATH SOM, VICE-CHATIRMAN
AND
HON'BLE SHRI G.NARASTMHAM, MEMBER(JUDICTIAL)

Banchhanidhi Panda, A/C Assistant Qr.No.2RB-145 (ARC)
Ratnakar Das, J.T.0-I, Qr.No.2RB-168(ARC),
T.R.Chandran Pillai, J.T.0-7,Qr.No.2RB-182(ARC)
Samarendra Nath Nandy, JTO-T, Qr.No;3R—l70 (ARC)

Amit Kundu, JTO-TII,Qr.No.4R-61(ARC)

Kalandi Charan Sethy, A/C Asst.Qr.No.2RA-164(ARC)
Duryodhan Pradhan, JTO-I1, Qr.No.4R-10(ARC)

Trilochan Jena, JTO-IT, Qr.No.4R-5(ARC)
Bhubanananda Mohanta,JTO-IT1, Qr.No.2RB-153(ARC)

Jagannath Mohanty, a/C Asst.Qr.No.2R-149 (ARC)
Bishnu Naik, Safaiwala, Qr.No.2RA-236(ARC)

Ashok RKumar Acharya, JTO-I1, Qr.No.4R-44
Chakradhar Naik (A), Safaiwala, Qr.No.2R-61(ARC)
Prafulla Naik, Safaiwala, Qr.No.2R-132(ARC)
Uttam Charan Basantia, Mali, Qr.No.2R-50(ARC)
Bichitrananda Parida, A/C Asst.Qr.No.2RA-9(ARC)
Manoranjan Makur, JTO-TIT, Qr.No.2RB-21(ARC)
Madhusudan Sahoo, A/C Asst. Qr.No.2RA-128 (ARC)
Pramod Kumar Jena, JTO-IT, Qr.No.3R-111(ARC)
Aparti Naik, Safaiwala, Qr.No.2RA-159(ARC)

Barun Kanti Kar, JTO-TI, Qr.No.4R-42(ARC)

Dillip Kumar Chatak, JTO-II, Qr.No.2RB-148 (ARC)

Mayadhar Tripathy,JTO-T, Qr.No.2RB-123 (ARC)



24. Trinath Behera,
JTO-I, Qr.No.2RB-123
ARC

25. B.Balaram, Safaiwala,
Qr .No.2R-16(ARC)

26. Lalit Kumar Das, A/C
Asst.
Qr.No.2RA-182 (ARC)

27. Pradeep Kumar Samal, A/C Asst
Qr.No.4R-51 (ARC)

28. R.B.Gavali,
JTO-171,
Qr.No.4R-51 (ARC)

29. P.J.Sebastian,

30. K.V.Sethumadhavan,
J.T.0-T,
Qr.No.2RB-143,
A.R.C.

31. Jayadev Swarnakar,
JTO-11,

Qr .No.3R-18,
Q}QJ'W , ARC



S

40,

41,

45.

46,

47,

48,

. 7, .
-—o O .-

Rabinandan Sahoo,
JT0-I, qr.lo.2RB-187 ( A4.R.C.)

R. Balegopulan,
JTO-I, QI‘.NO. ?AP\B"14 ( AQR‘C.).

Ashok Kumer Guruju,
JTO-’I’ QI‘.NO.4B-59 ( ﬂcRoC’o)a

Subhash Sahea,
JT0-I, Qr.No.4R-26 ( A.B.C.)

subrote Ghosh,

JTO-I @r,¥o.4R-64 ( A.R.C. )
¢ourl S-hanker Sarangl

A/C. Asst. Qr.No.2R-14 ( A.R.C.)
K. Kumarandi,

J10-1, Qr.No.<RB-165 ( A.R.C)
Pillip Kumkw Pattraik,

JT0-II, Qr.¥o.ZR-156 ( 4.R.C.)

Ananda Chandra Baral,
JTO-I, Q’I‘. N004B—62 ( A.R-Cc)

Bcmencrapath Panda,

J10-II, qr.No,PRB-140 ( 4.R.C.)
Bhuban Mohan Acharya,

JT0-1I, Qr.No,fRB-38 ( A.R.C.).

T,J. Jose,
JTO"I, qu ﬁo.m—zﬁ ( AoR.Co)

S.N, Mahipati,
J70-I,Qr.No.3R-14 ( A.R.C.)

Jaykrishra Martha, "
JT0-II, Qr.No.2RB-19 ( A.R.C.)

S, Mohen
JT0-I, Qr.No.2RB-185 ( A.R.C.)

Purna. Chandre Dalai,

4/C. Asst, (r.No,PRA-240 (A.R.C.)
Baba ji Charan Sahoo, A/C. Asst.
or. No.2RA-53 ( A.R.C.)

o & i Gt ST



50,

63,

64,

.o vk _4-
Kishore Chandrs DNayuk,

JT0-I1, &r.Bo.dk-45 ( hoBC)

p. Vijay Kumul, .
JT0-I1 §r.Y¥o.4E-5% ( L.B.C.)

C. Ramskrishna Krishnan,

JT0-I, Qr.No.2RB~97 ( £,R.C.)

M, Kanuga Velu,

JT0-1I, Qr.No.4B-€1 ( A.B.C.)
Smt. K. Indirs,

A/C hsst. qr.No.2R-1€0 ( &.R.C.)
Govinda Maik, Safeuiwala,
Gr.No,2R-2 ( &.R.C.)

Shankar Sana Mohanty,

4/C &sst. Qr.No.2RB-131 ( B.EeCu)

Pravet Chandrs Behera,
JT0-1I, Qr.No.2RB-180 ( A.R.C.).

V. Pappy Joykutty,
JT0-I, Qr.No.®R-69 ( 4.E.C.)

Narayan Kumar Ghosh,

JT0-I, ¢r.No.3B-6Z ( #4.R.C.)
Tanuram Patfa, 4
JTO"II’ QI‘.NO.zRB—Be ( &.E.C-)

Kamal Lochan Biswal,
JAO, Qr.No.2RB-78 ( 4.R.C.).

Ratnekar Swain,

Ji0, yr.XNo.gRB-137 ( A.E.C.)

Budhadev Sahoo,
JAO,’ QI‘."O.E‘RB—].EZ (&cRQCo)

V.G. Jagadesan,
JT0-I, Qr.No.4k-58 ( &.R.C.)

D. Roy Choudhury,
JTO"I’ qI‘. m04l—-{“g ( ‘Acﬂn C-)

P.T.0.
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65.

66.

67.

68,

69,

TC.

71.

72,

4.

78.

T6.

.

8.

79.

80,

Mangare j Sahoo,
JT0-II, ¢r.No.3R-123 ( 4.R.C.)

K., Shiva ji Rao,
JT0-1I ,GQr.No.2R-87 ( A.R.C.)
Umekante Kayak,
JT0-II, Qr.No.4R-12 ( A.R.C.)

Prahallad Mishra, 4/C Asst.Qr.Fo,
2Ra-131 ( A.R.C)

P. Dalayya, 4/C. asst.
Qr.No.2RA-245 ( 4.,R.C.)

Sadananda Nayak,

UchCO QI‘.NO. 2RB"161 ( AQR.C.) *
Bipin Bihari Sahoo, 4/c. dsst.
¢ r.No.2RA-16 ( A.R.C.)

Bi jay Chandra Dikshit,
JT0-I, 4r.No.2RB-117 (a.R.C.)

Promed Kumar Tripathy,
JT0-II, Qr.No.2RB-1% ( A.R.C.).

drabinda Pal,
JT0-I, Qr.No.2RB-15 (PWD) (ARC)

Sri Krishna Sirgh,
JT0-II, Qr.No.2KB-169 ( A.R.C.).

Thiru Vergadam Selvara,

JT0-I, Qr.No,2RB-Z4 ( L.E.C.)
Baidhar Jens, e
JTO-I, "an NO. 2RB—70 ( A.R.C.)

Murali Behers
JI0-II, Qr.No.2RB-130 ( A.B.C.).

Asesh Kumar Duttaray,
JT0-I, Qr.No.2RB-118 ( 4.R.C.)

43it Kumar Roy ,
4TO, Qr.Fo.2RB-162 ( 4.R.C.)
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83.

64,

85,

86,

87,

88.

89,

‘80,

91.

92.

93.

94,

95,

96,

7.

- 0 -
Erishi Kesh Rout, A/C.Asst,
GI‘. NOO2E{B-13, ( AOR.C.).
Madan Barik, A/C., Assistsnt
Qr.No.2Ra-39 ( &.R.C.)

Bate Krishna Mallik ,A/c Asst,
§r.Fo.2RA-27 ( 4.R.C.),

Kalandi Cherzn Rout
Carpenter Qr.No.2RA-79 (A R.C)

Akhaya Kumar Rout
JT0-I, ¢r.No.SRB-111 ( a.R.C.)
Amanda Sutar, A/C Asst.{r, No.
2R“147 ( A.RaC") s

Trinath Sahoo,
JTO~I, Q r,No, 2RB-77 ( 4.R.C. )

Presante Kumar Giri,
GTO'—II, QrQNOQﬂRB-54 (A.R.CC)

B.Nagendra Reddy,

K.Punnose Chhakko,
JTO"I, ‘r.M.sR"les (ioR'Co)

Amit Kumar Biswas
JT0-II, Qr.No.4R-52 ( 4.R.C.)

Rameyan Singh, Lo | ﬁ,hj

JT0-II, ¢r.Fo.2RB-16 ( A.R.C, )
Maheswar Ojha,
JI0-II, Qr.No.3R-28 ( 4.R.C.).

Valiya Paranbath Babu,
JT0-I, {r.No.2RB-68 ( A.R.c.).

Kumar Pandian Ra ja Thomas
J10~-II, Qr.No.ZR-94 ( A,R,C,)
A. Rajendran,

JIC-II, §r.No.2RB-25 ( A.R.C. I

Debu Prasad Sarbajns,
JT0-II, Qr.No.2RB-142 ( A.R.C.)
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98, Sharat Jyoti Kumar Kar,

99.

JT0-I, Qr.No.3R-22 ( A.R.C.)

Joseprh Olakanthra Rakughiyily
¥ethew, JTO-I Qr.No.4BR-57 (ARC)

100, Barihar S ethy,

101.

102.

103.

104.

10¢,

106,

107,

108.

113.

114,

Jro-I, Qr.No.2RB-23 ( ARC)

Prekash Chandra Madala,
JTO-II, Qr.No.g2RB-72 ( &RC) .

Bor Kurmaya
A/c Asst. Qr.No.2R-56 (OMP)
( & .R.C.)

Nalla Krishme Rao,
4/C &sst. @r.Yo.2RA-98 (A.R.C.)

Suggu Ramdas Reddy,
A/c Asst. Qr.No.2R-135 (OMP)
( 4.R.C.)

S adananda Nath,
JTO"I’ QT.N003R~89 ( n.Rqu)

Kasineth Choubey,

m‘I, ‘QI‘.NO.4R—56 (AcRdCo*).
Kishore Chendra Naik,

JT0-I, Qr.¥o.3R-168 ( A.R.C.)

Dussasan Sethy,Safsiwala,
Qr.Fo.2R-181 ( A.R.C.).

Soumitra Bhowmick, J.T.0-II1
Qr.I‘O.ERB—lO ( A.RQC.). .

Duryodhan Bhoi, Peon
& ( 4.R.C.)

Motilal Mshanta, JT0-I
;rc NO.?)R—IE(ﬁ ( A.R.C.)

¥, Bhujanga Rao JTO-I
gr.No.3R-45 ( A.R.C.).

Sailesh P. Buch, JI0-II
gr.No,2RB-188 ( a.R.C.).

Nereyan Ray, JTO-II
Qr. NO.Z)R—].B]. ( k.R. C') e

Kandarp Bhoi, JTO-II
3r.No,2RB-31 ( A.R.E )
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N 118. Chittaranjap Pas, Jro-y
(. ur. o, 2RB-105 ( 4.R,C.)

i 11Y, M a, Cherian, Jro.1 1‘3‘\~
Ll . ¥o.2RB-75 ( a.p.c.) "

r. Mo, 3R-126 ( 4.R.C,)

123, Rabindrs Nty Mohapatra, dsst, "
QI‘. NO.5R—15 ( AoR.cc)o

128, K.Suxyamrayan, ¥v.D,C,
‘QI'aNO.2RB-56 ( A.Eoco)o

, 1%26. Bipra Sethd, Safaiwald,
o Qr.No,2R.154 ( 4.R,C,)

12y, antaryami la.hunta,' Chowkiday
*T. No.2R-63 ( 4,R.C,),

128. Purng Maik, Safaiwala,
Rxmx Qr, X, £R-g9 ( 4,R,c,)

3 J‘J‘m, 129, Madngy Charsn Ghadaj., Peon

§ Qr.No, 2RA-gg (a.r.c,),
W

grn 130. Basant Maix (), Saf&iwa_la,

; ¥r.No,2R-104 ( A.R,C,)

131, Ratpy Naji, Sataiwgla,
ir.¥o,2R-164 ( a.m.c,), | ]

1l o 132, Prakash Kumap Parida, L.b,C,
- {r.No. 180 (Barrgck) ( arc),




Y

147, Ajit Kumar Mbhanta, Jr

150, Bishnu Chsran Set

151,

D. Chenneya, Mali,
r.No. 1R ( A.3.¢C,).

135, Bimalendy Das, U,p.c ; |
iiﬂxti.Qr.Nb.SRB-49.( ARC)

134

136. Parikshit Rout, A/c 4sst,

er.No.2RA-229 ( A.R.C,)

13Y. Girish Changra lohapatra, po(T) | | o |
Qr. No, 2R-102 (.A.R.C.). | |

| | 1
1381 KuC.S, R-H,O, Mali, . . !
Jr. No, 2R-102 ( A.R.C)

139. Sibaram Samal, Fa ( @),
Wr.No.2RA-151 ( 4,R.C)

140, Mrs, ounabati Maik, Lpc

Qro -NOOP-'R-IQ ( A.ROCO>

141, Shskti Prasad Dwibedgy, JI0-I

<r. %o, 2RB-154 4.R,C,)

142, Yogeswar {adav, JI0-11

s{r, No,
2RB-94 ( A.R.C,)

143, P.Mgrayans g wamy, JTO-I,
<r, No, 3R-91 ( A.R.C.),

| .3
144, v, wnni &rishmn, JT0-I

¥r.No,3R-91, ’

|
145, Timir Bapap Roy, ATO, i i
Qr.HO.SBﬁ-46 ( A.R.C.)l i :

146, Chandps Bhanu Mohanty, JTO-IT sRr, Mo,
2RB-52 ( A.R.C.)

0-II
Qr. Yo, 2RB-129 ( A.R.C.),

148. Baijnath Pandey, JTO-I

Wr.lo.4R-49 ( 4 R,c,)

149. Murligngr Mallik, pig

Qr. NOQQRA-ISSO (ACR.C.)

Qr.Xo,2Ra-69 ( 4.R.C.)

Kajlnsh Chandrs Hohanty, Pua,
«r.No, 2RA-197 ( 4a.R.c.)
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153,
154,
155,
156.
157,
158,
159.

160,
161,
162,

163,
164,

165.
166,
167,
168,
169,

170.
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Gopal Moharana, P,M.A,
ir.No, 2RA-5 (A.R.C.),

Bal-tri &.nd.h.u Rout, PQM.AO
dr. No.2RA-156 (A.R.C.)

M. Suresh, JTO-I

QI’ ° NO. 2R-B"189

Viswanath Mishra,‘JTO-I
Qr. No,2RB-166 ( &.R.C.)

D. Sanyasi Reo, PMA,
Qr.No.2Ra-112 ( A.R.C.)

J.S. Rao, Pii, |
¢r.¥o,2Ra-224 ( a,.R.C./

M. Venkat Rao, Tailor
3r.No,2RA-234 ( A.R.C,)

Qr, ¥o.2RA-90 ( A,R.C.)

Jogesh Chendra Bas, ¥0 (s),
¢r.No,3R-147 ( A,R.C.)

&olak Bihari Satpathy,,A/c.isst.,Qr,Nb;

ZRA-141 ( A.R.C.)

S. S rinivas RNaidu, Fo(s)
<r.No.3R-36 ( 4.R.C.)

Kedar Ram, ¥0 ( S )

. r.No,2RB-75 ( AeRsCy)
Pratap Kumar Yohanty, pro(s),

4r.¥%o.4R-63 ( &.R.C.).

Lokanath Ojha, LDC,
Qr.No.2R-91 ( 4.R.C.)

Gouranga Charan Jena, A/c Asst, Qr.No.

2Ra-232  ( 4.Rr.C.)

Dhruba Charan Parida, Safaiwaia,

Qr.No.2R-152 ( A.R.C.)

Chaxradhsr Naik, Safaiwala Qr. o,

2R-107 ( 4.R.C.)

Joy Ram Sethy, A/c dsst.
<T. No,ZRA-44. (ARC)

Jadumani Sahu, Watchman
7. No.2R-151 ( a.R.C.)
ix
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171,

-172,

175,

176.

177 (]

178.

179,

180.

181,

182,

183,

134,

185,

186,

187,
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Nanda Kishore Samal, A/c Asst.
Qr.No.2RA-5 ( A.R.C.).

Sarat Chanira Sundara, DFO ( § )
wr.No.3R-124 ( A.R.C.)

Pradip Kishore Jena, 4/c Asst,
.I‘. NO. PJRA"BS ( *An R- Co) [

K. James, FA (Carpenter)
Wr.ZRA-106 ( A.R.C.).

Birendranath Das, pFo (g)
Qr.No.2RB-114 ( 1,R.C)

Pratap Chandra Das, DFo (8),
Qr.No.4R-31 ( A.R.C.).

Nara Sinhs Barik, 4/c Asst,
Q ro HOOBR—155 ( A.B‘..C.)

Mohan Najl, Sataiwala,
9r.No.2R-105 ( 4.R.C.).

Akshya Kumar Nail, Ma1i,
Qr' rb'gR"ss ( A.R.CI)Q

Mangars § Sawal , Traffic A sst,
qu %023-480 (aq'R-C') !

Ani rudha Tadav, Watch Man ;Qrng.
RRA-195 (A.R.C.)

Prasanna Kumap Rath, aa0,
QroNO.SR—S ( A.R.Cc)

K.V.Ratnsm, Jro-1r
QI‘QI‘O.4R—5 (AoRoCo)

Prabhu Charan Moh:nty,

A/c Asst, r. No.2RA-129, (4.R.C.)

Dhangswar Kuntis, Katchman
2RA-'6 ( AQR.CO)O }

Atwl Kuanr, 4/c Asst,
r.¥o.2R-37 ( &4.R.C.)

Pitambar Rout, A/c asst,
T, No, 2RA-50,
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188.
189.
190.
191.
192,
193,
194,
195.
196.

197.
198.

199.

200,

204,
205,

206,

Kailash Chandra Das, PMA,

Qr. No. 2RA-153 ( A.R.C.)
Kshyamanidhi MNayak, Safaiwala,
qr.No.2R-22 ( A.R.C.).

Mghendra Kumsar Pradhan,

A/C Asst. Qr.No.RR-143 ( 4.R.C.)

Ermmal;ar Panda, JTO-I

Qr. ¥o. 2RB-151 ( A.R.C.) '

Baba ji Churan Sahoo, Safaiwala,
Qr.Mo,2R-56( 4.R.C.) e |

Bhaskar Swain, Traffic Band
QI‘.NO.HRFL"B 8 ( A.RQC )

Ashox Kumar Ananda, Aerodrome Qpermtor
Qr.Yo.~RA-155.

Rama Ranjan Mohzuty, 4/C Asst. '
Qr.¥o.2RA-223 ( A.R.C.)e
Kumar Behera, Tailor i ! l
ar. No.2Ra-123 ( A.R.C. )
v.K. Trilakan, Asst Met Offr, -
Qr.No,3R-21 ( 4.R.C.) |

Chandramani Mohanty, Watch man
2r.No.2RA-183 ( 4.R.C.)
Chandramani Mohapatra, Watchman
+r.No.2RA-41 ( 4.R.C.).

A.M., Rao , Pa ( Met)
Qr.No.3R-161 ( 4.R.C.).

Tapan “Yhandra Borkataky, A0,
QI‘.NO.SR-104: ( A.B.Cl)

Bhagaban Mallick, Sc .dsst..
J.», Mess ( 4.R.C.)

K, Vijay Vani, Sr. Obsr.
qr.No.4R-16 ( A.R.C.)

Arjun Maik, S afaiwals,
Jr.No.2RA-79 ( &,R.C.)

Knhageswar Bada Jena, Peon
QI‘.NO.BR&-Q-?J ( 10R.Co)

Mrs.S-hantilata Sahoo, Peon
QI‘.NO.ER—s ( A.R.C.)
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Dhruba Charan Nayak, Natchman
ar.No.2Ra-239 ( 4.R.C.).

Ngtabar Nanda, Radio Operator,
or.%. 2RB-99 ( A.R.C.)
Pradyumns Kumar Mohapatra,
4.%.0. Qr.¥o.3R-95 ( A.R.C.)

Surendranath Samal Asst. Commandant
Jr.No.43/27 ( &.R.C.).

P. Padmanav, Junior & rmourer,
ar.Mo.2R/87 ( A.R.C.).

Modi Basanta, Senior Armourer
Jr.%.2RA/67 ( A.R.C.)

Narayan Behera, Jr.Armourer,
qr. N .2R/62 ( A.R.C.).

Sibaram Behera, Junior Armourer
gr. No.2RA/107 ( A.R.C.)

Bharat Chandra Bas, Junior Aarmourer
Qr.M.2R/158 ( A.R.C.)

Krushna Chandra Purty, Junior Armourer
3 r.M.2RA/162 ( A.R.C.).

Raj Beo, Junior Adrmourer,
1r.160 Men's Barrack Room No.1l2 (aRC)

Sunakar Jena, Mali
r.R0.2RA/65 ( A.R.C.)

Sunsakar Behera, S ub—Inspector;
ur.No.2RB/51(4.R.C.)

Chakradhar Nayak,Sub-Inspector,
Qr.No.2Ra/177 ( A.R.C.)

Qrafulla Kumar Sanoo, Junior Armourer
160 Men's Parrack Room No.9 QlRC)k
Surendra Nayak, Sub-Inspector,
Qr.Yo.2RB/134 ( 4.R.C)

Panchansn Jani, Junior Armourer
Qr.No.2RA/12 ( A.R.C.) -

P,T.0.
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227,

228,

229,
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231,

232,

-3 14 :-

Darogamani Behera,Sub-Inspector
ar.No,2RB/89 ( A.R.C.).

Y.Iswar Rao, Junior Armourer,
Qr.Mo.2R4/226 ( 4.R.C.).

Birendira Kumsr Sinha,Sub-Ins pector,
. No,2RB/139 ( 4,.R.C.) '

M, Kris hna Rao, 5_afai-®ala, i
Qr.No,2R/141 (OSAP Coloeny) (ARC). ;

Nirmal Chandra Pani,Sub-Inspector
Qr.%.3R/85 ( A.R.C.).

Laxman S-amal Sub-Inspector
dr.No,2RA/55 4.R.C,)

Rama Chendra Jena, Mali;- ‘ |
dr.%.2R/122 (A.R.C.) i)

Retrananda ¥ath, Senior drmourer,
Qr.No.2R/125 (. A,R.C.).

Suryanarayan Das, 4.T.0,
Qr.No.3B/172 ( A.R.C.) | - |
~ &11 the applicants are residing
in the campus of Aviation Research .
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Sr.CGSC



oo

-15-

ORDER
SOMNATH SOM, VICE-CHAIRMAN

In this application, 232 petitioners, who
are working in Aviation Research Centre (ARC), Charbatia,
and are occupying quarters allotted to them by the
respondents, aﬂyé prayed for a direction to the
respondents to pggn‘transport allowance to them in
pursuance of the circular dated 3.10.1997 (Annexure-1)
and also for arrears from 1.8.1997 for the period the
same has not been paid. The respondents have filed
counter opposing the prayer of the applicants, and the
applicants have filed rejoinder. We have heard Shri Ashok
Mishra, the learned counsel for the petitioners and Shri
A.K.Bose, the learned Senior Standing Counsel for the
respondents and have perused the records. The present
controversy falls within a small compass and can be
briefly stated.

2. On the basis of recommendation of the
Fifth Pay Commission, Government of Tndia sanctioned
transport allowance to employees from 1.8.1997 in the
circular dated 3.10.1997 at Annexure-l on terms and
conditions mentioned in the circular. Paragraph 6 of the
circular provided that this also applies to civilian
employees paid from Defence Services Fstimates but does
not apply to Armed Forces Personnel and Railway émployees
for whom separate orders would be issued by the Ministry
of Defence and Ministry of Railways. The applicants have
stated that after this circular came into force the

applicants furnished certificate that the quarters
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occupied by them are more than 1 K.m. from their place of
work and they started getting transport allowance from
January 1988. The transport allowance was stopped from
June 1998 on the ground taken by the Director of
Accounts, Cabinet Secretariat (respondent no.3) that the
quarters occupied by the applicants are within ARC Campus
and therefore, in terms of the circular, transport
allowance is not payable. The applicants have stated
that they again got transport allowance from November
1998. The applicants submitted arrear bills in respect of
transport allowance but these were objected to on the
same ground referred to above and transport allowance was
stopped from August 1999, Thus, according to the
applicants, in the second spell they got the transport
allowance from November 1998 to July 1999. Respondent
no.4 issued circular dated 26.7.1999 at Annexure-6
stating that transport allowance is not payable to the
applicants and others who have been provided with
Government accommodation inside the ARC campus and
respondent no.3 has returned the arrear bills and desired
to recover the payment already made to the concerned
officials. The staff members apparently submitted
representations in response to which respondent no.4
indicated in letter dated 31.1.2000 at Annexure-9 that
clarification regarding admissibility of transport
allowance is underconsideration in the TImplementation
Cell and issue of campus is one of the points being
considered. In view of this, it was intimated that the
Ministry of Finance have advised that the final orders in
this regard which are expected within a couple of months

should be awaited. The note of Cabinet Secretariat has

been enclosed at Annexure-10. The applicants have stated
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that while sanctioning of transport allowance has been
the subject-matter of controversy in the above manner,
similarly situated personnel working in the Airfield and
staying in the same complex like that of the applicant
are getting transport allowance. They are employees on
deputation from Airforce and also employees of CPWD and
some other staff. In the context of the above the
applicants have come up with the prayers referred to
earlier.

3. Respondénts in their counter have
stated that some of the staff were given transport
allowance commencing from 1.8.1997. But on receipt of
objection from Director of Accounts (respondent no.3)
this was stopped and the circular dated 25.+5+1998
(Annexure-4) was issued to all concerned. Respondents
have stated that according +to the «circular dated
3.10.1997 transport allowance shall not be admissible to
the employees who are provided with Government duarters
within a distance of 1 K.M. or within a campus housing
the places of work and residence. Tt is stated that in
view of this transport allowance is not admissible to the
applicants. But the matter is still under consideration
of the Ministry of Finance and no final view has been
taken. With regard to the averment of the applicants that
airforce personnel deputed to ARC and CPWD employees are
getting transport allowance living in the same housing
complex, the respondents have stated that personnel of
Tndian Air Force are governed by defence service
conditions and similarly CPWD employees may also not be

compared with ARC employees as the former are governed by
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separate set of service conditions. Respondents have
stated that so far the transport allowance already paid
to the employees has not been recovered. They have also
mentioned about the terms of the circular issued by the
Ministry of Defence to the armed forces personnel with
regard to sanction of transport allowance. On: the above
grounds the respondents have opposed the prayer of the
applicants.

4, Before considering the rival
submissions of the parties it has to be noted that the

contention of the respondents in page 3 of the counter

that the certificate that the quarters are beyond 1 K.M.

from the place of work is to be given by the competent
authority and not by the applicants themselves. This
stand is obviously not correct because in the note bhelow
paragraph 2(ii) of the circular it is clearly mentioned
that the grant of allowane under these orders to the
employees would be subject to furnishing of a certificate
by the employee that the Government accommodation is not
located within 1 XK.M. from the place of work of the
concerned employee or within the campus housing the place
of work and residence. Thus, in the instant case, it was
necessary for the employees to give certificates and from
a copy of the cirtificate enclosed at Annexure-2 we. find
that the certificate given indicates that the Government
accommodation allotted to the employee is not within 1
K.M. from the place of work or within the campus housing

the places of work and residence.
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5. From the above it is clear that the
sole point for consideration in this case is whether the
applicants, who are residing in Government
accommodation, are entitled to transport allowance. For
getting transport allowance, the two conditions have to
be fulfilled. The Government accommodation has to be
beyond 1 K.M. from the place of work and it should not be
in the same campus in which the place of work is located.
Respondents in their counter have not contested the first
condition urged by the applicants that their quarters are
more than 1 K.M. away from the place of work. The sole
controversy in this case is whether the quarters occupied
by the applicants can be taken to be within the same
campus as their place of work. The applicants have stated
that their work is in the air-field which is surrounded
by barbed wire fencing and access to the air-field is
restricted and it cannot be taken that the air-field and
the quarters are in the same campus. The respondents have
admitted that the place of work of the applicants is in
the air-field. But they have stated that according to the
normal procedure, the applicants have access to the
air-field for the purpose of discharging their duties.

6. Dictionary meaning of "campus” is a
field, but the term is mostly understood in connection
with University grounds or site. Same organisation can
have more than one campus 1like South Campus of Delhi
University which of course is some distance away from the
main campus. It is, however, not necessary for us to
delve deeper into this aspect of the controversy which is
academic in more senses than one because the respondents

have stated a final decision with regard to entitlement

of the applicants for getting transport allowance is yet
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to be taken. In the note of Cabinent Secretariat, which
is at Annexure-10, it has been specifically mentioned
that the Ministry of Finance have indicated that
clarification with regard to entitlement for transport
allowance is under consideration of the TImplementation
Cell and the issue of campus is also one of the points
under consideration. In this connection, it is also to bhe
noted that in the circular at Annexure-1 it has been
mentioned that with regard to armed forces personnel and
railway employees, separate orders will be issued by the
Ministry of Defence and the Ministry of Railway
respectively. The circular issued by the Ministry of
Defence sanctioning transport allowance is at Annexure-

R/5. In this circular, the conditions of sanction of
transport allowance are slightly different. The relevant
portion of the circular dated 20.2.1998 issued by the
Ministry of Defence and with concurrence of the Ministry

of Finance is quoted below:

"(b) The allowance shall not be
admissible to. those Service Personnel who
are provided with Government

accommodation within a distance of one
kilometer from the place of duty or
within a campus housing the places of
work and residence upto a distance of one
kilometer."
From the above, it is clear that so far as armed forces
personnel are concerned, even when an employee is staying
in Government accommodation, which is within the same
campus where his place of work is situated, he will be
entitled to transport allowance if the distance between
the place of work and the place of residence is beyond 1
K.M. From this it is clear that so far as armed forces

personnel are concerned, the Ministry of Finance have not

imposed the condition that employees whose quarters and
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the places of work are situated within the same campus
are not entitled to transport allowance irrespective of
the distance between the quarters and the place of work.
In case of armed forces personnel it has been clearly
provided that even in the same campus if the distance

between the place of work and the place of quarters is

beyond 1 K.M. transport allowance is allowable.YTt is

also to be noted that the applicants have stated and the
respondents have not denied that CPWD employees staying
in the quarters in the campus of ARC, Charbatia, are
getting thé transport allowance. So far as CPWD employees
are concerned, they are govered by the same circular
dated 3.10.1997 and obviously the applicants and the CPWD
employégg—~gga;;g under the same circular cannot be
treated differently. In consideration of all the above
and more particularly in view of the fact that a final
decision in the matter is yet to be taken, we dispose of
this O.A. with a direction to the respondents to obtain
final orders of Government in the matter within a period
of 120 (one hundred twenty) days from the date of receipt
of copy of this order, keeping in view our observations
above as also the circular dated 20.2.1998 issued by the
Ministry of Defence with regard to grant of transport
allowance. We also direct that till a final view in the
matter is obtained, the amount already paid to the
applicants should not be recovered.

7. In the result, therefore, the Original

Application is disposed of in terms of observation and

direction above. No costs. -

G .ARAS1 o
(G.NARASIMHAM) S0 H som) “"~.
MEMBER (JUDICIAL) VICE-q5}g§M§5-$MWQ)_

CAT/CB/25-5-2001/AN/PS



